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UPON hearing the counsel the Court made the following
ORDER

1 Learned counsel appearing on behalf of the applicant states
that there has been a change of counsel representing the
State of Tamil Nadu. Counsel for the petitioner is
requested to intimate the newly appointed counsel for the
State that the Special Leave Petitions are being listed on

29 July 2021.

2 Learned counsel for the parties shall get ready with the
main proceedings on merits so that both the petitions can

be disposed of on the next date of listing.

3 List the Special Leave Petitions on 29 July 2021

(CHETAN KUMAR) (SAROJ KUMARI GAUR)
A.R.-cum-P.S. BRANCH OFFICER
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